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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYOEFThBAD. 

* ** 

O.A. 1267/93 
	

Ot. of Decision : 27.1.94 

K. Cangaram 
	

Applicant. 

Vs 

The Sub Divisional Officer, 
Telecommunications, Armoor, 
Nizamabad District. 

The Telecom District Engineer, 
Nizamabad, 

3, The Chief General Manager, 
Telecommunications, Ooorsanchar 
ehavan, Nampally Station Road, 
Hyderabad. .. Respondents. 

Counsel for the Applicant 
	

fir. K. %/enkateswara Rao_--- 

Counsel for the Respondents 
	

Pit. N.V. %pea—RetIdy, 
Addi. CGSC. 

C OR AM 

THE HON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 

THE HONBLE SHRI T.CHANDRASEKHARA REDO'? 	MEMBER (JuDL.,) 
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Copy to:- 

1.' T'he Sub Oivisional Of'Picer, lelecommuniations, Armoor, 
Nizamabad, District, 

21 *1 The Telecom District Engineer, Nizamabad, 

3. The Chie? General Planager, Telecommunications, Doorsanchar 
Shavan, Nampally Station road, Hyderabad. 

A 	flhonnnv to Sri. K.tjenkateshwara Rao, advocate, CAT, Hyd. 
5. One copy to Sri. rJ.va1& 	4, Addi. CGSC, C/U, -lyc. 

6; One cãpy to Library, CAT,Hyd, 

7. One Spare copy. 

!1 • 
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OROER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

Heard learned counsel fot both the parties. 

2. 	The applicant states that he worked as  a 

Casual I9azdoor from 1.2.1987 to 29.6.1988 under the 

Control of the Sub Divisional Officer, Telecom, Armoor, 

Niiamabad District. He has made a reqJest to the 

authorities concerned vide his repres&ntation to the 

Teler•nm 	 • I-•- •  

he be engaged; keeping in view the service he had already 
V 	 C 

rendered under the SOD Telecom, Armoor. Learned counsel 

for the respondents states  that the rePresentation of 

the applicant is under consideration. 

3. 	In view of the above stated facts this 

applicatinn nfl" Ir -Ut 

directiong to the respondents:— 

The respondents shall consider the 

representation of the applicant within a period 

of 2 months and verify whether he had worked as 

a Casual PIazdoor as 8tated  by him therein. 

After due verification the name of the 

applicant shall be entered in the Live Casual 

Mazdoor Register. 

He will be considered for re—engagement 

as and when there is work and in preference to 

freshers and those who rondex/Lesser length of 

service. 

The cs0  of the applicant shall be 

considered for grant of temporary status and 

regulariaation in accordance with the extant 

s0heme/ru 183. 

4. 	The application is disposed of in 4 above terms. 

There shall be no order as to costs. 
I 

Ax 
(T CHANDRAEEARA RE DY 	

iPGoRA 
MEMBER (JUOL.) 

9t. 27.1.94 
M3 ) spr 	 mirttad 4n Oon rn,t"t 



'I  

54; t 
TYPED BY 

CHECKEL BY 	. 	PPP1kQyfl BY 
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IN THE C14TP.AL ADnINIsTpaTI TRIB 
ITEpan BENCH HYCERkJBAD. 

U Se- 

THE HON' 3LE NR.J\JSTICE V.NELLADRI RAO 
I 
	

VICE-CHAJRj\IAN  

- THE 1-I0N'BLL rIR.a.s.GoRTI.iI 	:MEE3ER(A)' 

AND 

THE HOW' BLE 1, 
1 

M 
I 

T.GUANDRASEKHAR-PEPDY  
MEMBER(J) 

THE HOW' BLE Mfl.RJJANGARAJJw ZMEF'IBER(A) 
'I 

.Dated; 

 

ORtEWJUmMENT; 

O.A,Wo. 

T A No. 

Adhljtted and Interim thrections 
iss ed, 

Allo ed. 

osed of With directions 

se 

Dism½sed as withdrawn 

Dismjs"ed for default. 

Rejectd/Ordered 
L1Thrder as to costs. 

pvm 	• 

Guntraf 4rflinistratjva Tribunal 
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